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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH AT KOLKATA 

I.A. NO.            OF 2024 

IN  

OA. NO. 145 OF 2023 

IN THE MATTER OF: 

Tribunal on its Own Motion      …Applicant 

-Versus- 

State of Jharkhand & Ors             …Respondents  

AND IN THE MATTER OF: 

Indranagar, Kalyan Nagar Basti Bachao Sangharh Samiti, 

Through Santosh Gupta, Chairman, 

H. No. 713, Hume Pipe, lndranagar, 

Near Karihar Lane PO Agrico, Jamshedpur, 

East Singhbhum, Jharkhand- 831009 

+91- 9931714500                                                           …. Applicant /Intervenor 

I.A. NO.          OF 2024 FILED BY THE APPLICANT/INTERVENORS 

FOR IMPLEADMENT BEING AGGRIEVED BY THE ORDER DATED 

08.07.2024 PASSED BY THIS HON’BLE TRIBUNAL IN OA No. 145/2023 

(EZ) 

MOST RESPECTFULLY SHEWETH: 

 

1. That this Impleadment Application is being filed on behalf of the residents of 

the Indranagar, Kalyan Nagar Basti Bachao Sangharsh Samiti, Jamshedpur 

through a Resolution authorizing the Chairman of the Indranagar, Kalyan Nagar 

Basti Bachao Sangharsh Samiti, Jamshedpur.  

2. That the said Applicants had also filed IA No. 56/2024 in the above-mentioned 

Original Application for Impleadment in the instant case as the Applicants were 
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under the assumption that the press reports as well as the Notices being issued 

by the State alleging encroachment, were being done as a result of the 

proceedings in the instant matter by this Hon’ble Tribunal. This Hon’ble 

Tribunal vide Order dated 23.08.2024 had observed that Notices being 

impugned by the Applicant are not related to the instant proceedings and there 

was no mention of the Applicants herein in the Report dated 14.03.2024 filed by 

the Joint Committee constituted by this Hon’ble Tribunal. True copy of the 

Order dated 23.08.2024 is being marked and annexed herewith as ANNEXURE 

A/1.  

3. That the Applicants are now filing this instant Application before this Hon’ble 

Tribunal for seeking impleadment as a careful reading of the ANNEXURE II of 

the Joint Committee Report dated 14.03.2024, which is mostly illegible, reveals 

that the Khata numbers and plot numbers as annexed also belong to that of the 

Applicants/Intervenors and therefore it is the apprehension of the 

Applicants/Intervenors that these Notices are a result of the proceedings before 

this Hon’ble Tribunal.  

4. That such notices are being issued purportedly due to this Hon’ble Tribunal’s 

suo motu Original Application No. 145/2023 which raises the issue of rampant 

and indiscriminate construction of high-rise buildings on the river bed of 

Subarnarekha river in violation of the environmental guidelines and that the 

construction activities by private individuals have started in foothills of Dalma 

Range which is a protected area. This Hon’ble Tribunal was pleased to 

constitute a Joint Committee with the District Magistrate of East Singhbhum 

was the Nodal agency for ascertaining the factual situation in respect of 

violation of environmental norms and submit a report.  

5. That accordingly, a Report was submitted before this Hon’ble Tribunal on 

14.03.2024 which laid down the distance criteria for ascertaining as to what 

4



constructions would classify as encroachments. It is pertinent to note that the 

Joint Committee relies on the Jharkhand Building Bye-Laws of 2016 since 

admittedly, the flood plain zoning of the Subarnarekha River has not been 

designated. The Report (in para 2.3.1 on pg 13 of the Report dated 14.03.2024) 

has reproduced Section 23.2 and 23.3 (mentioned incorrectly as 23.1 and 23.2) 

of the said Jharkhand Building Bye-Laws of 2016, which at the outset lays 

down the distance criteria of 10-15 m from the outer boundary of the river as no 

construction zone, for rivers other than the Ganges. It is the submission of the 

Applicants/Intervenors herein that the houses of the said Applicants/Intervenors 

are much beyond the restrictions of even 10-15 m. This may be evidenced by 

the house of the Chairman of the Applicants/Intervenors whose house is actually 

situated at a distance of 160m from the outer boundary of the River. Similarly, 

there are a lot of houses belonging to the Applicants/Intervenors which are way 

beyond the stipulated limit of 10-15 m who are now facing demolition related 

notices.  

6. It is submitted that the Applicants houses and the Khasra numbers are listed on 

page 28 of Joint Committee Report in Annexure II which is largely illegible. 

Infact, there could be more members of the Applicant Organization whose 

names may be there as they have received notices post the ongoing case which 

was taken up Suo Motu. True copy of those Notices whose names can be seen in 

the Annexure II at page 28 in Item No 5 (Ranjeet Singh) and Item No 19 (Ajeet 

Singh) is appended as ANNEXURE A/2 (colly).  

Further a copy of the other notices received whose name could not be 

ascertained due to illegible copies is also appended as ANNEXURE A/3 

(colly). True copy of the relevant extract of the Joint Committee Report dated 

14.03.2024 filed in OA No. 145/2023 is also appended as ANNEXURE A/4 
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7. That it is the submission of the Applicant/Intervenor that such Notices do not 

even satisfy the criteria as laid down in the Report of the Committee dated 

14.03.2024 submitted before this Hon’ble Tribunal and are arbitrary and owing 

to the failure of the State Machinery in designating the flood plain. The 

Applicants/Intervenors submit that this failure by the State is proving 

detrimental to the lives and livelihoods of the Applicants/Intervenors who will 

be rendered homeless for no fault of their own.  

8. It is also pertinent to mention here that the committee failed to factor the aspect 

that many of the houses have been built before the enactment of Jharkhand 

Building Bye-laws, 2016 and therefore, any application of such a regulation 

retrospectively would amount to violation of the established principles of law 

with regard to retrospective applicability.  

9. That the Applicants/Intervenors are therefore seeking permission of this 

Hon’ble Tribunal to be impleaded as a necessary party in the present case so as 

to be able to make their submissions and place on record evidence to 

corroborate the fact that the Applicants/Intervenors are not encroachers but valid 

residents and protect their houses which is the basis for their lives and 

livelihoods. The Applicants/Intervenors are faced with the possibility of 

demolition owing to an arbitrary and ad hoc exercise that has been carried out 

by the State Government, and thus seek refuge of this Hon’ble Tribunal. 

10. That the Applicants/Intervenors submit that no harm would be caused to any 

party if the Application for Impleadment is allowed by this Hon’ble Tribunal. 

11. That the Application is being made bonafidely and in the interest of justice.  
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PRAYER 

That in the light of the facts and circumstances as mentioned above, this Hon’ble 

Tribunal may be pleased to: 

1. Allow the present IA No.         of 2024 for impleadment of the 

Applicants/Intervenors. 

2. Direct the Joint Committee to provide a legible copy to the residents/Applicants 

who are like to be impacted by the said Report.  

3. Direct the Respondent Authorities, especially Respondent No.2, District 

Magistrate, East Singhbhum to carry out a resurvey and not carry out any 

demolition activities till the adjudication of the present dispute. 

4. Pass any other Order/(s) that this Hon’ble Tribunal may deem fit and proper. 

 

Date: 02.09.2024 

Place: Kolkata                                                                

                                                                                      DRAWN & FILED BY:               

                                                  
Eisha Krishn, Mansi Bachani & Abhishek Darmora  

Advocates for the Applicant/Intervenor  

29, Presidential Estate, Nizamuddin East  

New Delhi – 110013 

Email: eldflegal@gmail.com +91- 8851323704 
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Item No.07         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Original Application No.145/2023/EZ 
(Earlier OA No.567/2023/PB) 

 
Tribunal on its Own Motion      Applicant(s) 

Versus 
State of Jharkhand & Ors.      Respondent(s) 

 
Date of hearing: 23.08.2024 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 
 For Applicant(s) : Suo Motu 
  
 For Respondent(s) : Ms. Aishwarya Rajyashree, Adv. for State, 
      Mr. Dipanjan Ghosh, Adv. for R-5 (in Virtual Mode), 
      Mr. Surendra Kumar, Adv. for R-6 (in Virtual Mode), 
      Mr. Apurba Ghosh, Adv. for R-7 (in Virtual Mode), 
      Mr. Sanjay Upadhyay, Sr. Adv. a/w 
      Ms. Eisha Krishn, Adv. and 
      Ms. Mansi Bachani, Adv. for Applicant in I.A. No.56/2024  

  (in Virtual Mode) 
 

 ORDER 
 

I.A. No.56/2024 

1. This Interlocutory Application has been filed by the Applicant 

with the prayer that the Respondent No.2, District Magistrate, 

East Singhbhum be directed to carry out a re-survey and not to 

carry out any demolition activities till the adjudication of the 

present dispute. 

2. In the application it is stated that the Applicants, Indranagar, 

Kalyan Nagar Basti Bachao Sangharh Samiti, Jamshedpur, are 

aggrieved by the press reports of demolition of their houses as 

well as certain notices issued by the Office of the Circle Officer, 

Jamshedpur allegedly for encroachments in the Notified Area, 
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Jamshedpur which is public land as defined in the Jharkhand 

Public Land Encroachment Act, 1956 (Bihar Act XV of 1956). 

3. It is also stated that the notices were also issued purportedly 

due to the proceedings in the present Original Application No. 

145/2023/EZ which raises the issue of rampant and 

indiscriminate construction of high-rise buildings on the river 

bed of Subarnarekha river in violation of the environmental 

guidelines and that the construction activities by the private 

individuals have started in the foothills of Dalma Range which 

is a protected area. It is stated that the Inspection Report which 

has been submitted before the Tribunal laid down distance 

criteria for ascertaining as to what constructions would classify 

as encroachments. The Applicants have sought to explain the 

distance criteria. 

4. However, we find that the first Annexure A/1 at page 7 which 

has been filed with the Application is a Report published in the 

Times of India which mentions ‘around 150 unauthorised 

houses in the Steel City faced demolition’.  

5. The second Annexure at page 8 of the Application, is a Notice 

issued to one Shri Santosh Gupta under Section 3 of the 

Jharkhand Public Land Encroachment Act 1956 to show cause 

as to why the encroachments should not be removed. 

6. Mr. Sanjay Upadhyay, learned Senior Counsel assisted by Ms. 

Eisha Krishn and Ms. Mansi Bachani, learned Counsel submits 

that these notices have been issued in view of the Inspection 

Report filed in the present Original Application proceedings and 

therefore a re-survey should be ordered. The show cause notice 

however, does not even remotely refer to the Original Application 
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proceedings in the present Original Application. The learned 

Senior Counsel was also not able to show from the Joint 

Committee Inspection Report that encroachments alleged in the 

show cause notice or mentioned by him are included in the 

Inspection Report 

7. We are of the view that this I.A. No. 56/2024 is not 

maintainable and the same is accordingly rejected. 

8. There shall be no order as to costs. 

In O.A. 145/2023/EZ 

1. Ms. Aishwarya Rajyashree, learned Counsel appearing for the State 

Respondents, Government of Jharkhand states that affidavit dated 

20.08.2024 has been filed but the same has been marked as defective 

by the office of the Tribunal. We direct her to re-file the affidavit 

positively within one week.  

2. Let the affidavit be filed within one week. 

3. If the Ministry of Environment, Forests and Climate Change 

(MoEF&CC) desires to file its affidavit, it may do so by the next date 

of listing since direction to that effect was issued as far back as 

26.04.2024 and even after four months no counter affidavit has 

been filed. 

4. List on 02.09.2024. 

..................................... 
B. Amit Sthalekar, JM 

 
 
 
 

….......................................... 
Dr. Arun Kumar Verma, EM 

August 23, 2024, 
Original Application No.145/2023/EZ 
(Earlier OA No.567/2023/PB) 
SKB 
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IN THE NATIONAL GREEN TRIBUNAL 
ORIGINAL APPLICATION NO I~S or202J (EZ) 

IN Tllf.IIIA'riT.R 0 1"· 

T nbunnl on Its Mouon 

·VCRSUS • 

Stnte of Jhnrkhnnd & Ors. 

VAKALATNAMA 

l'ctittonc:r (,) 
Appellant (s) 

Respondent(s) 
Defendant (•) 

I, Somosh Guptn. S/o Shri Lloonrut l'rnsnd Oup111, ogcd about47 y~ restdcnt of House No 713, 

llumo Pipe. lndr.ln4&:u. Near Kanhnr Lane. J'O..Agriro, Jturuhcdpur, CasJ Stnj;Jtbhum. Jhlll~hand-831009. 

am the Chnirman nnd the AuthotliA:O Signnlory for tho lndmnagnr. Kalyan N3ji.OI. 83$11 Oachao Sanjl.hnrsh 

Snrniti. DEFENDANT I RESI'O'IIDENT/ PETITIONER /OPI'OSITE PARTY. tn the nbcl\c appiJcauonl 

suotfnppeatlpctiuon/ refc:rencc do hereby nppoino nnd r<tum J\l a n~i Bucbnni/ El5hn Krishn/ Or. II.P. 

Nilrntna/ Sa urn itra Jai.swnV I Shubhnm Upndhyny/ G itnnjnli nnynl/ Sul'}-n Gupta Ad\lx:oocs 

of the Natoonnl Gr..., Tnbunnl. to oe1 and oppc:u for mclus in the ubove applu:ation/ suotfpctitoon/oppcal 

reference ruod on 111y/our bcbnlf to conduct nnd prosecute or drfcnd or wotlo drnw the srune Md all 

procccdinl!o' th31 may be tnken uo respca of"">' npplrcauon connected " ith the sa:nc or :tny decree or orda 

passed the~cm. oncludmg proceedings in tnxntion nnd ropplication for Review to fole lllld obtain re1Um of 

doownents and to dt'pOsll and ro:cc:o\'e money on my I our behalf on the Applrcooon!Suttfl'cnnoniAppcol 

rcf<rence and apploeallon for f{e,·iew, and to represent me/us nnd to lllkc nil ncccssnry steps on my/our 

bchalrin the nbo•·c mnllcr. U\Ve ~tt;rcc to notify nil a:ts done by the nforesnid :odvOCJ!t<. in pursuance o ftlu.s 

nuthority 

J\ cccpted Identified By 

To. 

The Regtsl'nlr, 

Dated thi> the 

(l'cuuoncr (s)l AppcUwot (s) 
Rcspoudc:tll (s) I Ocfendant(s) I Ot'I>IJ>tlc P;my 

MEMO OF APPEARANCE 

Notional Grc<'n Tribunnl 
Caslem Bench, Kolkata 

Kindly cntcr my nppcnmnce uo the above mnner on bchnlf of the Petitionco I J\ppcllnnt I 
RcspcndcnL 

Dated: 

Ad• oc:ltc for the 
l'ehtioncr(s)/ApJlellnnt(s)IRespondent(s) 

19, Nlwnuddin 1!451, Prosidcnoiol Estotc, (l.o-.cr GrC<ond 1'1001), N<•w Oclhl- ll OO i l 
ret •9l·llAOS7JIS l~·mllll cldOeglll~gmaol com 
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